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[Shri Nath Pai]

that is required of propriety, that one fails
to be convinced...that they are bothered to
study the elementary rules of procedure.
The fact is, after you pointed out that the
first motion was carried by the narrowest
majority required under our Constitutional
rules-by two-they did not hesitate to lcave
the Chamber.. ... ...

MR. SPEAKER : Please confinc yours-
clf to the resignation of the Minister.

SHRT NATH PAI : When do we get a
statement on the resignation ?

MR. SPEAKER: T do not think there is
anybody hcre to give that information.
The Minister is not herc and the Prime
Minister is not herc ( Interruptions).
Your point of vicw will hc conveyed.

SHRI NATH PAT : Who is responsible
for the conduct of the Minister?

MR. SPEAKER : Only the Primc Mini-
stcr can say.

SHRI NATH PAI :
(Interruptions).

Summon her.. ...
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PAPERS LAID ON THE TABLE

Merchandise Marks (Judicial Proceedings,
) Madras) Rules

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRAIL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY): I beg to lay on the Table a copy of
the Trade and Merchandisc Marks (Judicial
Proceedings, Madras) Rulcs, 1968, published
in Notification No. S.0. 4327 in Gazette of
India dated the 7th Deccmber, 1968, under
section 134 of the Trade and Merchandise
Marks Act, 1958. [Placed in Library. Sce No.
LT-499/69).

Indian Telegraph (Fifth Amendment Rules)

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
( SHR1 SHER SINGH) : I beg to lay
on the Table a copy of the Indian
Telegraph  (Fifth  Amendment)  Rules,
1969, published in Notification No. G.S.R.
417 (English version) and G.S.R. 418 (Hindi
version) in Gazette of India dated the 22nd
February, 1969, under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885.
[Placed in Library. See No. LT-500/69].

Notifications under Rubber Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY ( SHRI RAM SEWAK CHOW-
DHARY ) :I beg to lay on the Table a copy
cach of the following Notifications (Hindi
version) under sub-section (3) of section 25
of theRubber Act, 1947 :

(1) The Rubber (Third Amendment)
Rules, 1968, published in Notifica-
tion No. G.S.R. 546 in Gazette of
India dated the 8th March, 1969.

(2) The Rubber (Second Amendment)
Rules, 1968, published in Notification
No. G.S.R. 547 in Gazette of India
dated the 8th March, 1969. [Placed

in Library Sse No. LT.501/69]



